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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

ERNAKULAM
0.A. No. 392/89 199
XD¢ KX XNOX
| DATE OF DECISION 27211230
Achuthan K _ Applicant (3
Mr.T.Ravikumar , : Advocate for the Applicant (9/
V_ersus

UCI rep. by Secy., Ministry  Respondent (s).
of Communications, New Delhi & 3 others

Ms K.B.Subhangamani, ACGSC _  Advocate for the Respondént (s)
CORAM:
The Hon'ble Mr. N, V,Krishnan - Administrative Member
and '
The Hon'ble Mr. N ,Dharmadan ‘ - Judicial Member

PwndF

Whether Reporters ot local papers may be allowed to see the Judgement ?\@
To be referred to the Reporter or not? X2 '

Whether their Lordships wish to see the fair copy of the Judgement ?

To be circulated to all-Benches of the Tribunal ? WA

JUDGEMENT

(Mr,N.,VU.Krishnan, Administrative Member)
N

The applicant uas a’Postman’under the 2nd respondent.
His date of birth in the service record is shoun as 1.7.1931.
He has retired cn.éuperannuation from 1.7.1989. The appli- "~
can£fs coﬁtention.is that his real ¢ate of birth is 1.7.1932,
as svidenced by a c;py of the recgrd-shaat'of MIUR Schbol,.
Kuttiady‘(ﬁnnexure;A). He hés, therefore, sought a diraction
to tha r;épondents that the date of birth in the service book
he changed fram 1.7.1931 to 1.7,1932 and accordingly, allou

him to remain in service till 1.7.1930, he having preferred

this application on 26.6.1389.
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2. The respondents have filed a reply stating that the

applicant was appointed as EDDA, Paleri Branch Post 0ffice

on 22.11.1950 uvhen certain service particulars about him

were noted in the service book in accordance with the usual
procedural formalities.. It{stated that the applicant's
declared date of birth is 1.7.1931. In support of thisf
respondents-haue produced Annexure-RZ(a), which is the memo

of descriptive particulars. This showed at 81.No.5 that

the date of birth is 1.7.1931, Thié memo was draun on

' 22.11.50 and the applicant has signed the same in the

presence of witnesses at 51,No.8., Similarly, the respon-
dents haue'alao produced Rnnéxure;RZ(b), which is stated
to be the Firsﬁ page -of the.service book, in which also
the date of birth of the applicant is shown, both in words
and figures, at S1.Ng.6 as 1.7.1931. This also has been
signed by the applicant. It is aléo stated in the counter

affidavit that these entries, including dates of birth,uere

/

re-attested on four subsequent occasions, naﬁely 21.641971,

14.7.1972, 20.8.1977 and 12.12.1984 and signed by the applicant.

The respondents therefore, contended that the application

has no force.

3. ~.Having heard the counsel and perused the records,
we are of the view that the respondents are on strong
grounds. To be fair the learned counsel for the applicant

/

also admitted that the respondents have a strong case.
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Realising this, the counsel of the applicant himself felt

-~

that this is 6fily td be dismissed.

N\

4. In the light of the admitted facts stated above,
we are of the view that this application has no leg to stand

on. It is, therefore, dismissed.
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(N.DHARMADAN) 27-“?q (N.V.KRISHNAN)
JUDICIAL MEMBER  ADMINISTRATIVE MEMBER

" 27.11.1590



